GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT

RAJYA SABHA

UNSTARRED QUESTION NO. 1045
TO BE ANSWERED ON 10.02.2022

DETAILS OF CONTRACTUAL EMPLOYEES

1045. # SMT. SEEMA DWIVEDI:

Will the Minister of Labour and Employment be pleased to
state:

(a)whether Government proposes any complete plan to develop
work culture of respectful working condition by employer and
officials responsible for the same in contractual jobs being
provided in view of the fact that the Constitution guarantees
dignified life to every citizen;

(b)if so, the details thereof and if not, the reasons therefor; and

(c)the ratio of male and female employees appointed by
Government on contract basis, Ministry and State-wise details
thereof?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI RAMESWAR TELI)

(a) & (b): Reforms in labour laws is a continuous process, therefore,
Central Government and State Governments strive on regular basis to
update the legislative system to address the need of the hour as per
emerging economic and industrial scenario of the country.

The enactment of four Labour Codes, namely, the Code on
Wages, 2019; the Industrial Relations Code, 2020; the Code on Social
Security, 2020 and the Occupational Safety, Health and Working
Conditions Code, 2020 (OSH Code); after simplification, amalgamation
and rationalization of 29 Central Labour Laws; will inter alia
strengthen the protection available to labourers, including unorganized
workers, in terms of statutory minimum wage, social security
protection and healthcare of workers.
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The Contract Labour (Regulation and Abolition) Act, 1970
has been subsumed in the OSH Code, 2020 and the following reforms
have been carried out under it:-

(i) Provision of online licensing for contractors with validity of 5
years.

(ii) Provision of common license and deemed approval of
licensing.

(iii) Provision of experience certificate, on demand, by Contractor
to Contract Labour and provision for issuance of letter of
appointment to contract labour will promote formalization of
employment.

(iv) Definition of ‘core activity of an establishment’ has been
introduced. Further, employment of contract labour in core
activities of any establishment is prohibited except in certain
circumstances.

(v) Various welfare facilities shall be provided by the principal
employer of the establishment to the contract labour which
would create healthy, safe and secure working conditions.

(c): This Ministry maintains the consolidated records/data of
contractual labourers/workers /employees, based on the licences and
registration certificate issued under the Contract Labour (Regulation
and Abolition) Act, 1970 in the central sphere. No such bifurcated data
like Ministry and State-wise of contractual
labourers/workers/employees is maintained centrally. Based on the
licences and registration certificate issued under the Contract Labour
(Regulation and Abolition) Act, 1970 in the central sphere, the ratio of
male and female employees on contract basis is 6:1 (approx).
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